20,
13,10, 2003

MA-1895/2003 In
0A-181/2002

Present ¢ Applicant in persgn,

Shri Rajinder Nischal, l12arned counsel ror respondents v

We have heard beth the parties,

Applicent relies on a Tribunal's ordﬂer in Hari_ Singh
whad="

Us, Urion of India & Ors. (2000 (1) AISLE 84), Hﬂ&submitted that

L
the Tribunal should fix a time limit by wich he should bes reinstated [
and so on, Réjk

On the other hand Sri Rajinder Nischal, lsarned counsel
submits that he may be granted further time to rile reply to MA which

he has submitted, in any case, is not maintainable in the present form

W note from the prayers in MA thask ths applicant is
either reagitating the issues which he states he had raised in the /

OA or raising rurther issues by way of this MA, In the circumstances,

MA is not maintainable,

»

However, in the racts and circumstance§xor t %Fse
- Xﬁr@"&q\ B & ﬁ:vL e Q.

noting that Tribunal's order dated 29,5.2003 and the respondents have

yet not passed the appropriate orders as directed thérein, they shoulg

!
A

i
do so, if not already done sibthib 30,.11.2003,

MA%1895/2003 is disposed pfeo> 0O
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(V. K, Mejotra) (8mt, Lakshmi Suaminathan)
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